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INTRODUCTION

I, the Chairperson, Committee on the Welfare of Scheduled Castes and
Scheduled Tribes having been authorised by the Committee to finalise and submit the
" Report on their behalf, present this Eleventh Report (Seventeenth Lok Sabha) on Action
Taken by the Government on the recommendations/observations contained in-the
Eighteenth Report (Sixteenth Lok Sabha) on “Reservation for and employment of
Scheduled Castes and Scheduled Tribes in Food Corporation of India (FCI)" pertainirg

to the Ministry of Consumer Affairs, Food and Pubhc D;strlbutlon (Department of Food
and Public Distribution)

2. The draft Report was considered and adopted by the Committee at their sitting
held on (Appendix-ll). :

i

3. The Report has been divided into the following chapters:-

] Report

Il Recommendations/Observations which have been accepted by the
- Government.

1 Recommendations/Observations which. the Committee do not
desire to pursue in view of replies of the Government.

Vv Recommendations /Observations in respect of which replies of the
Government have not been accepted by the Committee and which
require reiteration.

\ Recommendations / Observations in respect of which final replies
of the Government have not been received.

4. An analysis of the Action Taken by the Government on the recommendations
contained in the Eighteenth Report (Sixteenth Lok Sabha) of the Committee is given in
Appendix-I1. ‘

New Delhi; DR. KIRIT P. SOLANKI
December, 2021 Chairperson

- AGRAHAYAN P, 1943(Saka) Committee on the Welfare of
. Scheduled Castes and
Scheduled Tribes.
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CHAPTER—I

REPORT
This Report of the Committee on the Welfare of Scheduled Castes and
Scheduled Trihes deals with the action taken by the Govérhment on the
.recommendations‘contained in their Eighteenth Report (Sixteenth Lok Sabha) on
"Reservatibn for énd émployment of Scheduled Castes and Scheduled Tribes in Food

Corpora’;ion of India (FCI)".

1.2 Eighteenth Report was presented to Lok Sabha and laid in Rajya Sabha on 5%
January, 2018. It contained 11 recommendations/observations. Replies of the
Government in respect of all these recommendations/observations have been examined

and are categorised as under:-

(i) Recommendations/Observations which have been - Total-02
accepted by the Government (SL. Nos. 2.1 & 2.2). Percentage — 18%
(’i'i) Recommendations/Observations which the Committee  Total - 02

. do not desire to pursue in the light of the replies received  Percentage — 18%
from the Government (Sl. Nos. 2.5 & 2.8). '

(iify Recommendations/Observations in respect of which Total - 07
replies of the Government have not been accepted by Percentage — 63%
the Committee and which require reiteration '

(Sl Nos. 2.3, 2.4,2.6,2.7,2.9, 210 & 2.11).

(iv) Recommendations/Observations in respect of which final ~ Total - Nil
replies of the Government have not been received (SI. Nos. Nil). Percentage -0

1.3 The Committee will now deal with the Action Taken by the ”Government on those

recommendations which need reiteration or comments.
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Recommendatioﬁ (Para No. 2.3)
14  The Committee note that FCI undertakes recruitment fér category |, 1l and Ili
through a Recruitment Consultancy Agency which has been appointe;d by them through
the process of open tender. Since the sa:d Recru!tment Consultancy Agency is a
pnvate body, it is the oblzgatory duty of FCI to ensure that recruitment done through this
agency are strict!y as per thel guidelines of Reserva:tion Policy of the Government of
India. The Committee strongly feel that for strict compfiance of the Reservation Policy of
Government of India, the procés_s of recruitment should be dealt with by Government
agency. Since FCl has submitted ‘that all recruitments are carried out és per
Government Guidelines.
Reply of the Government

1.5 . Staff Selection Commission (SSC) carried out recruitments for FCI 'for thé year
2012 & 2013 for 3756 & 8060 Category-Ill posts reshectively. FCI again approached
88C for carrying out further recruitments for FCl. However, SSC vide letter dated
" 16.05.2014 informed that the SSC was already having its own commitments to
_compféte the mandated recruitments and was not in a position to make further
recruitment for FCI. Accordingly, FCI had to engage .a private Re_cruit'ment Consultant
for three years period ‘through open tender enquir.y and the said Recruitment Agency i.e.
Tata'ConsuItancy Services Ltd. carried out rectuitments for Category-l, 1l and III posts
| during 2013-17. |

1.6 Further, the contract of the‘aBove Recruitment Agency of FCl expired on
19.03.2017 and on expiry of the said contract; FCI had again approached the Staff
Selection Commission with the request to undertake the recruitment for Category-IlI

posts on hehalf of FCl. However, SSC vide its letter d_aied '_]3.10.201? informed that the

#—2.--
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Co_mmission does not undertake recruitmelnt for Autonomous Bodies/Institutes, in
accordance with the instructions issued by the DoI;T. [n view of said response of SSC,
FCI hés decided to eng.age a new Recruitment Agency through open tender process so
as to expedite the filling up of the .vacancies. |
1.7 It is further submitted that based on the recommendation of the Committee that
the recruitment shou‘id be dealt with by Government Agency; FCI hasb requested
Ministry of Consumer Affairs, Food & Public Distripution to take up the matter at '
appropriate level for engagement of Government Agency for FCI recruitment, Vide this
Department's Iette_r dated 20.04.2018, a request had been made to DoPT to téke up this
matter with Staff Selection Commission. As responded by -DoPT vide O.M.
No.39020!05/2017-Es_tt(B) dated 03.07.2018, SSC has again expressed its inability to
conduct recruitment examination for FCL.

Comments of the Committee
.1/.‘8 - The Committee noted that FCI undertakes recruitment for category 1, i and
" through a Recruitment Consultancy Agency which has been appoiﬁted by them
through the process of open tender. However, the Corﬁmiﬁee are pleased to note
that in pursuance of their recommendation, FCI has requested the Ministry of
Consumer Affairs, Food & Public Distribution fo take up the matter at appropriate
level for engagemént of Government AQ‘enc’y for FCI recruitment. A request had
also been made to DoPT to take up this matter with Staff Selection Commission;
The Committee had strongly feit'that for strict 6ompliance of the Reservation
Policy of Go.;)vernment of India, the process of recruitment shouldl be dealt with by

Government agency. The Comrhittee, therefore, reiterated that FCI should make
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sincere efforts to recruit their staff: qnly'through Government Agency. Even if
recruitment is done by the semi private agerllcy i.e. Tata Consultancy Services
Ltd., FCI should ensure the stipulated percentage of reserved vacancies meant
for SC/ST may be filled. The Committee may be apprised about the steps taken
by the Ministry in this regard.

| Recommendation_ {Para Np. 2.4)

1.9  The Committee further note that FCI follows': Government- of India policy‘on
reservation as per instructions in direct recruitment to Category-l & Il posts. In case of
Direct Recruitment to category Il & IV posts, the percentage of reservation ié'provided
to SCs/STs as corﬁmunicated by DoPT based on the proportion of SCs/STs in the
respective State/UT. There are many States where the population of SCs is more as
compared to other states like Punjaﬁ and Tamil Nadu 'ar.1c_i in a same manner in
Northeast States, the percentage of ST population is on higher side. The Committea
strongly recommend that under no circumstances the percentaée of reservation should
" be less than the mandatory 15% and 7.5% and iﬁ no way the demography of a
particular state should be the cause of said reductions of prescribed percentage of
reservation for the purpose if necessary SCs/STs from other State may be permitted to
participate in direct recruitment to meet the shoﬁagé if any in category Il and [V posts in
any state.

Reply of the Government

1.10 The matter was taken up WIth Department of Personnel & Training (DoPT) DoPT
informed that as per directions of the Parliamentary Committee on the Welfare of OBCs

regarding. review of their O.M. dated 05.07.2005 relating to revision of quantum of .

reservation for SCs, STs & OBCs in case of direct recruitment to Group 'C' and 'D', they

-y~
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have sought comments of Minis’gry of *Socia‘l Justice and Empowerment, Ministry of
Tribal Affairs, National Commission for Scheduled lCastes and National Commission for
Scheduled Tribes. Ministry of Social Justice & Empowerment informed that the
'rerquisite information would be furnished after consultation with the National
_ Commission for Backward Classes once it is constituted: DoPT vide Q.M.
No.36017/2004-Estt(Res) dated 06.04.2018 info‘rmed' that Ministry of Tribal Affairs do
not agree with the proposal and the present reservation df Scheduled Tribes should not.
- be affected and comments of National Commission for Scheduled Castes are still

awaited in the matter.

111 As regards the cbservatioh-of Committee that SCs/STs from other State may be
permitted to participate in direct recruitment, it is informed that DoPT instructions in
case 'of recruitment on localfregionalfzonalfcircle basis, provide that SC!STIOBC
cgndidates not belonging to the concerned locality/region/State/zone/circle shall also be
E—;Iigib-fé‘to get the benefit of reservation and the same are being scrupulously followed in
the Cor_poration._' |
Comments of the Committee

112 The Commit_tee reiterates in their recommendation that under no
circumsténces the percentage of reservation should be less than the mandatory
15% and 7.5% and in no way the demograpﬁy of a particular state should be the
cause of said reductions of prescribed percentage of reservation for the purpose
if necessary SCs/STs from other State may be permitted to participate in direct
recruitment to meet the shortage if any in category Il and lV'posts in any state.

As pe‘r information furnished by the Ministry that the reply from the Ministry of

~ & -
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Social Justice & Empowerment and NCSC is still awaited, FCl may collect the
required information from the above Ministry/Deptt. and without any further delay
the Committee may be apprised about the action taken in this regard.

Recommendation {Para No. 2.6)

'1.1'3 The Committee note that there are 18,268 vacancies in FC| which include
vacancies under direct recruitment and promotidn'quqta. The unfilled vacancies under _
direct recruitment include those reserved for SCs/STs in the previous recruitment along
with fresh vacancies arising out due to'retiremént!resignation etc. are carried forward to
the next recruitment process, which are to be initiated shorfly. In promotiqn,
Department Promotion Committee meetings are held every year fbrr all cadres.
However, filling Up of all vacancies deﬁend upon the availability of éligible candidates |n
the feeder cadre. Most of the SC/ST candidates are promoted on their own merit
. against unreserved vacancies and thereaﬂer; required no. of SC/ST candidates to

,I:Si”omote against reserved vacancies are not avaiia_bfe in the feeder cadrefzone of
' considerationfextended zone of consideration. The Committee feel that FCI should not
carry backlog va_canciés from one recruitment drive fo, another rather a special
Tecruitment drive must be carried out so that all SC/ST vacancies can be filled up since
- 1997 revised roster. Also, in case of promotions even if SC/ST candida’fes get selected
on their own merit there should be sufficient number of candidates who' get prombted
under reserved category. For this it is essential that all SC/ST vacancies are filled up by
direct recruitment as early as possible. lSince, most vacancies remain unfilled hence
sufficient number of candidates are not available for promotion. Hence, the Committee -

recommend that in place of not filling all reserved vacancies for a long time direct quota

— b
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and promotion quota, both the said vac'ancieé should be divérted from direct quota to
promotional quota and vice versa to safeguard the interest of SC/ST employees. -

Reply of the Government
114 It is‘ submitted that all unfilled direct recruitment vacancies including
backlog/shortfalt vacancies of previous recruitment year are carried forward to the next
recruitment -which is being undertaken regularly in the Corporation. As such, all
vacéncies under Category-1, 1l & [l remained unfilled in the recruitment drive takeh up in
the year 2015 would be carried forward and advertised in the next recruitment process.
The next recruitment process will be initiated immédiately upon appointment of new-
Recruitment Consu!taﬁt, for which the process is underway. | |
1.1456 The Committee is informed that Direct Recruitment in Category-l level is
uhderﬁaken only in the entry level post of Assistant Géneral Manager, wherein 33.33%
posts out of total sanctioned posté are reserved for direct recruitment as per FCI (Staff)
F{égulations, 1971. In case of Category-I| posts,_ 25% are earmarked for direct
recruitment.  As' regard, GCategory-lli -pqst, Assistant Grade-lll/Assistant G‘radefll
{Hindi)/Typist (Hindi)lJuhiot Engiheer posts are entry level posts and out of these posts,
70% in General/ Depot cadre and 100% in Accounts/Technical/Hindi cadre are filled
thrbugh direct recruitment. |
1.16  As regards, unfilled baékloglshortfa[i vacancies under promotion quota; it is:, again
submitted that the same is due to selection of SC/ST candidates prim_arily on their own.
mérit against unreserved poihts, which is not counted against the' reservation points,
resulting in non-availability of candidates having minimum qualifying service iﬁ the

feeder cadre. Further, non-availability of candidates is dué to _ban on recruitment in FCI

.—?”'_.
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till 2009. Since the recruitment is being uﬁdertaken regularly in the Corporation, the
situation will improve in the colming years and candidates would eésiiy be available in
the feeder cadre having minimum qualifying service.
Comments of the Committee

1.17 The Corrinﬁittee observe that all unfilied direct recruitment vacancies
including backloglshortfal!'vacancies of previoug recruitment year are carrjed
_forwafd to the next recruitment which is being und_értaken regularly in the
Corporation, Asf‘such, all vacancies under Category-l, Il & Il remained unfilled in
- the recruitment drive taken ub in the year 2015 would be carried fofward-and
advertised in the next recruitmént process. The Committee are perturbed to note -
that there are still vacancies pending in various category of posts. The reason
submitted.by FCI that due to non availability of suitable candidates existing
vacancies for SC/ST in various category of posts could not be filled, does not
seem justifiable. The suitable relaxation may be givén to SCIST candidates to fill
these Eacklog vacancies. Reply gives an impression that the Food Corporation of
India is not making sincere efforts towards the clearance of backlog vacéncies.
The Committee would like to know the current status of the recruitmelnt process
and hope that process of recruitment is comprteted. within a sﬁpuiated time
period. The Committée urge the Ministry/FCl to maintain a separate data fqr
current vacancies and backlog vacancies for Direct Recruitment fo do away any
confusion in shortfall and backlog vacancies. The Committee also recommend '
that whenever fresh recruitment is.conducted; shortfall of SCs/STs in Category-,

i &Ilin FCI, may be identified and filled up to minimize the huge gap between

— B
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total niumber of posts reserved for iSCsISTs and total number of SCs/STs
employees in posifion, and the sai‘ne may be rr;onitored at the highest level in the
Wiinistry. The Committee rei:bmmend that number of posts reserved for SCs/STs
s_houid clearly indicated in the advertisement for direct recruitment and the same
méy be published in leading Nationalllocal newspapers, Employment News and.
uploaded on FCi website, Website of Ministry of Cpnsumer Affairs, Food & Public
Distribution, Local Area Network aild Notice Board. The Committee also desire
that thé copies of advertisement should also be ‘éent to the Parliamentary
Committee as well as Employées Welfare Associations of SCs/STs | for wide .
- publicity of vacancies.‘ The Comlﬁii:tee also of the firm view that FCI while
conducting special recruitment cirive to fill up backlog vacancies must provide
reléngion in qualifying marks and intend to fill up all vacant position at different
IeVei; 1;he Committee desire that exercise must he completed within three months
.fi:omx.‘date of presentation of the report and Action Taken Report may be
communicated to the Committee. |

Recommendation (Para No. 2.7) -

1.18  The Committee note that the last special recruitment drive for filling up SC/ST
backlog vacancies was undertaken in the year' 2008-09. The Committee strongly feel
that over a long period of time no special recruéiment_drives have been undertaken to
clear the‘piie uproi huge backlog of vacancies in all categories of posts reserved for -
: SCslSTs.- The Committee therefore strongly rei:ommend that FCI should undertake a
Aspeciain recruitrﬁent drive within a ,_period of three mo_nths $0 that SC/ST vacancies get

filled up and are riot carried forward yéars after year.- The copy of the advertisement for

-
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filling the said backlog \facancies may also be forwarded to the Committee for perusal.
The progress made in this regard may be informeél to the Committee.
| Reply of the Goverhment

1.19 FCI is committed to fill up all vacancies reserved for SCs/STs. The direct
| recruitment is being undertaken regularly and all unfilled vacancies inqiuding reserved |
vacancies-are being advertised-and filled up. In the recruitment launched in 2015, all
previous unfilled direct recruitment vacancies including SC/ST vacancies were
advertised. The vacancies that may remain unfilled in the said recruitment along with
backlog vacancies of SCs/STs would be advertised in the next recruitmenf process.
1.20 - As regards, conducting Special Recruitment Drive (SRD) for filling up of above
backlog vacancies, it is .submitted that Special Rec.ruitment Drive is a time consuming
process as it requirés permissfon from Government of India and also it would not be
prudent to proceed with the recruitment process for small number of backlog vacancies.
As stated above, the said baéklog vécancies will be filled up through upcoming regu!ér
" recruitment process to be conducted shortly. |

| Comments of the Committee
1.21 Keeping in view, the reply of the Fbod Corporation of india that Special
Recruitment Drive is a time consuming prdcess as it requirgs permiséion .from.
Government of Indi? and also it would nbt be prudent to proceed with the
"recruitment process for small numbér of backlog vacancies. The Committee is'of.
thé considered view that the FCI itself is not very fnﬁch serious enough for filling
.up the pending vacancies as there is no sign of promptness in filling up the

SC/ST vacancies. The Committee, therefore, reiterate that sincere efforts should

10—
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be made to accelerate and complete the lspecial recruitment drive process in a
time bound fhanner and also the Ministry shoﬁld evolve a mechanism to oversee
the recruitment process in all catégories of posts in FCl where recrultment is
undertaken in order to aQoid any unwat‘*ranted‘déiay in recruitment exercise. The
. Committee strongly recommend that the SC/ST vacancies even it single one
should also be filled up within the same recru:itment year. The Committée,
therefofe, urge that whenever back!og vacaﬁcies arises, FCIl should take
immediate steps to fill the vacancies at the earliest.

Recommendation (Para No.2.9)

1.22 The Committee note that the complaint received from the E%-employees of FCI
Gonda Depot wherein 450 contract labours were terminated from the job since July,.
2010'and in their place other people weré appointed in the same depot. [t seems that
t@ere were some irregularities committed during the replacement process of 450
, 'éontfébt labours. In this regard, Ek-‘emp[oyees of FCI Depot Gonda has approached to
the High Court for justice. The Migh Court in its order said that a high poWered
committee be constituted to look into the matter with regard to alleged fake
appointments made at Gonda Depot and other places. Accordingly in com'pli'ance to the
Court orders, High F’owered Cﬁmmittee was constitu‘teld by‘the FCI. According té FCI
after giving opportunity to all the‘ ciaimant for placing their claim and going thfough them
and other records no merit was found in their claim. Subsequentiy said order of FC{ was
challenged by the three different petitioners/unions before High Court of Allahabad,

Lucknow Bench.

— ) -
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Reply of 'thé Government
1.23 It is submitted that Hon'ble High Court of Aliahabad, Lucknow Bench -'passed. an
order on 05.08.2013 in W.Ps. No.8309/2011, 7029/2012 & 8839/2012 for formation of a
_ High Power Committee, which is as follows: - |

"Accordingly, we direct the Managing Director, Food Corporation of India, New
Delhi to constitute a High Level Committee to look into the matter with regard to
alleged fake appointments made at Gonda or ”any'other place and rights of 676
employees (labourers) who are allfeged fo be enrolled with respondents but they
are not being permitted to discharge their duties. The duly constitufed committee
will look into the matter and provide opportunity of hearing to the peﬁﬁéners or fo
the representative during the -course of eﬁquiry to make their submissions in
writing as well as orally. The Committee shall also provide opportunity to any
other affected persons.
The Committes, after holding due enquiry with regard fo the allegations raised by
the petitioners, shall submit its report, expeditiously, say, within a period of four
months from the dafe of its constitution. The Managing Director, Food
. Corporation of India on the basis of report submitted by the Committee shalf also-
record his own finding and pass spéaking and reasoned order in accordance with
law within one month from the date of receipt of report of Committee,
For any grievance against the decision of the Managing Director, it shall be open
for the aggrieved persons lo approach this Court again.” |

124 In compliancé to the Hoﬁ'ble High Court, Lucknow Behch order dated
05.08.2013; a High Power Committeé was formed by thé CMD, FCI. The Committee so ‘
formed had given opportunity to all the affected parties as per the order of the Hon'ble
Court. The claim of all the claimants appeared before the Committee was taken into .
consideration in the Report. However, none of the claims were found genuine and

supported by valid documénts.

-
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1.25 The Committee had submitted its' repoﬁ on 20.01.2014 and based on the fir}dings
of the Committee, the CMD, FCI passed a speakiné order on 05.02.2014.

i-.26 However, the Speéking Order dated 05.02.2-014‘has been challenged in three
WPs bearing No.2466/2014, 2545/2014 & 8'15112914 by Shri Sadhu Chauhan, Shri
Ramdhari Yadav & Sﬁri Ashok Kur_‘nar‘respec’tively before Hon'ble High Court of
Allahabad, Lucknow Bench with the main prayer to qLiash the Speakfng Order dated
05.02.2014 of the CMD, FCL Hérice, the question of validity of the recommendations of | :
Hiéh Powelr Committee and decision of the Competent Authority i.e. CMD, FCl is under
challenge before the Hon'ble High Court, Lucknow Bench and is sub-judice.

1.27 Subsequently, several labour/union/claimants ha\{e emerged claiming their set 01;
'workers to be genuine and fo be r_egu'larized at Food Storage Depot (FSD), Gonda and
have ;élso filed several Court Cases/ID Cases before the High Court and Labour -
Forums. Details of these claimants are given as under:-

7
//

.'i) Shri Ram Nath Singh on behalf of ‘ 676 Workers

ii)‘ Shri Ram Dhari Yadav on behalf of 816 Workers

iii) Shri Rajjan Singh Yadav on behalf of 450 Workers

iv)  Shri Ram Shankar on behalf of 450 Workers

V) Shri Sadhu Chawhan on behalf of 656 Workers

vi)  Shri Ashok Kumar on behalf of 347 Workers

vii)  Shri J.P. Yadav on behalf of . 816 Workers

viii)  Shri Sree Nath Yadav on behalf of | 676 Workers

ixX)  Shri Shiv Pujan Singh on behalf of 598 Workers

X) Shri Akbar Ahmed idrisi Number not specified.

-3 -
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Comments df the Committee
1.28 The Committee felt that there were sor|ne irregularities committed during
the replacement process of 450 contract Iaboﬁrers terminated from the job since
July, 2010. As regards, the challenging of a Speaking Order dated 65.02.2014 of
CMD, FCI, the Co'mmittee ﬁvould like to know when it was challenged and what
action has heen taken by the Ministry/FCl to défqnd and for its speedy disposal
as well as the present status of the case. The Committee may also be apprised
about the outcome 6f Hon'bie High Court, Lucknow Bench in the matter. The
Committee are of the view that FCI should also provide separate data of SC and
ST contract labourers engaged by them during the last five years. The‘C_ommittée
feel that if reservation policy is not applicable in the case of casual_ employment,
the FCI should h'ave.expiored possibility of giving employment to SCs/STs so as
to honour the spirit of the Constitution of India towards ensuring equal
opportunity and inclusive growth' for removalr of socially and educationa!ly.
backwardness of SCs/STs. The Committee, therefore, stronglyrrec‘ommend that
keeping in view thé DoPT guidelines for reservation in appointment in contract
basis, FCI -sho‘uid take affirmative action to give em-pxoyment to - 8Cs/STs as
- casual laboureré and also regularize their services within a stipulated' time period.
Recommendation (Para No.2.10)
1.29 From. the above legal proceedings and observat'ions‘ of the High. Power
Committee and the claimant, the Committee feel that High Power Committee while
looked into the matter and heard the claimant did not provide opportunities to be heard -

by each claimant i.e. casual labours/workers, hence they ‘could not provide their valid

N
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- record of enroliment with the contractor. "F,urt'hér, Committee observe that list was put up
on notice board of the FCI Depot and Internet by giving three days notice for inviting
objections, which was not sufficient tfme. The Committee are of‘ the view that due to

insufficient time given to the claimént to raise objections against the findings of the High
PoWered Committee and speaking order of FCi, so many workers/casual labours/
" employees could not raise their ob_jections against the findings of the High Power
Commiittee and with tﬁe result they were debarred to claim théir legitimate rights to be

enrolled again with the contractor..

Reply of the Government
1.30 1t is submitted that sufficient opportunity was given to all the affected pérties-
especially the Petitioners of the W.Ps. No.8309/2011, 7028/2012 and 8839/2012. The
p_etitidners of W.Ps. No.7029/2012 and 8839/2012 (Shri Ram Shankar) appeared before

tr}e committee on 20.11.2013&05.12.2013. Hence, it is clear that sufficient time was

/

 given to the affected parties.

Comments of the Committee

1.31 The Qommittee feel that above reply by the Government shows the lack of
sincerity on thgir part to safeguard the interest of the casual _Iaboufslwdrkers.
The Corﬁmittee also feel that FCI have not made sincere efforts to reinstate the
" aggrieved 450 contract labourers of FCI Depot Gbnda. The Committee urge the
Ministry/FCi that keeping in view their economic and social conditions, these -
contract labourers should be taken back in the services_ with immediate effect as

now they are over aged and thus not eligible for applying for other such jobs in

-
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the Government iﬁstifutions. The Committee would' like to be informed about the

action taken by the Ministry/FCl in this regard.

Recommendatidﬁ (Para No.2.11)
1.32 The Committee, therefore, 'strong!y recommend that in order to deliver justice to
the casual Iabburs!workers o be'enroiled with contractor in Gonda Depot of FCI, maﬁer
may be enquired afresh by the High Powered Committee as direéted by the High Court -l
and after providing opportunity of being heard by each claimant workers/labours report
may be submitted. Thereafter, matter ' may objectively decided and placed before

Hon'ble High Court of Allahabad.
" Reply of the Government

1.33 The Speaking Order dated 05.02.2014 passed by the CM_D, FCI is under
challenge before the Hon'ble High Cdurf'of Allahabad, Lucknow Bench in three Writ
Petitions bearing Nos.2466/2014, 2545/2014 & 8151/2014. Al these three Writ
Petitions are still pending without any negative observation of the Court on the process
of regularization adopted by FCI or on the speaking order dated 05.02.2014 of.CMD,
FCL~ Further, there is no direction/order from Hon“ble Higﬁ Court for enguiring the
matter afresh so far. |

Comments of the Committee

1.34 The Committee are concerned that three Writ Petitions still pending
without any negative observation of the Court on the process of fegularization
-adopted by FCl or on thé s'peaking order dated 05.02.2014 of CMD, FCIl. The

- Committee would like to stress that the Managenﬁeht should approach the

T
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Hon'ble High Court for expeditious diSpoéaI of the cases. As for cases pending
in the High Court, earnest efforts should be made for early disposal of the cases.
The present position in regard to Writ Petitions should .;sllso be_furnishéd. The
- Committee wéuld like to be apprised of the i;ollow up action taken for expeditious
settlement of all pending cases in courts, District Collector Vand Vigilan't,;e
Committees. The Committee strongly recommend fhat FCt.should ensure that
p'rescribed percentage of SCs and STs personnel are actually engaged and that
there is no lapse in providing such other facilities as provided under the law. FC!
should obtain the de;‘)loyment record periodically éo as to monitor whether the
directives of the Government for the welfare of‘ Iabourers are being followed in

letter and spirit. '
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CHAPTER - I
RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN ACCEPTED BY THE
GOVERNMENT

* Recommendation (Para No. 2.1}

2.1 The Committee note that Liaison Officer has been overburden with additional
responsibilities owing to exigencies of work.. The Comlmittee are of the view that SC/ST
Liaison Officers at different Zonal/Regional Levels should be full fledged officers with no
- other additional responsibilities. This will help them to focus to redress the griéva’nces of

éCIST empioyeeé and without diver.tir'\g their aftention. to other issues. Hence, the
Committee recommend tha’g SC/ST liaison officers should be full time and should not be

given any other work except pertaining to core issues of SCs/STs.

Reply of the Government

22 - Taking a note on the recommendation of the Committee, full-fledged Chief
Liaison Officer exclusively for SCs/STs has been posted in the Corporate Office i.el. FCi,
Headquarters,

2.3 Further, it isAsubmittéd that SC/ST officers are nominated as Liaison Officers in
all the ZoneSlRegions. Howeyer; keeping in view the exigencies of work in the Zones/ -
Regions they are entrusted with the additional duties. 'In order to attend to the work of |
grievance of SC/ST, a team of officers/officials are assisting Liaison Officer for proper

discharge of his duties,

- 18-
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Recommendation (Para No. 2.2)
24 . The Committee are extremely éurprised to know that Food Corporation of India a
large public sector undertaking and a consistent employer to the youth of the country
does not consider' it necessary to upload rosters and establishment: list of various
categories of posts on tﬁe official website in the age of digital India. When FC! is
confid.ent about their transparency for SC{S“T reserQation then the reasons for not
uploading the aforesaid roster and establishment list on official websites are beyond the
comprehension of the Committee. The Committee recommend that rdster and
establishment !iS;[S he made open to all employees to minimize the scope of grievances

and adherence to trarisparéncy.

Reply of the Government

25 Onthe recommerndations of thé Committee, FCI Hars. has uﬁloaded Reservation
Iiostérisegis_ters on the official website i.e. http:/ifc_:i.gov.in in respect of Category-|
officers. Instructions havé been issued to the field offices for uploading of Reservation
Rosters/Registers under direct recruitment and promotion‘ quota in respect of Cat.jll, H
and IV as- on 01.01.2018 vide letter No.39(14)/201B—LC(PC—SCIST)NO_I.VEI dated
05.03.2018. As regard, EstablishmenﬂSeniority Lists; the same are available on the

official website of the Corporation and updated dn regular basis.
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CHAPTER ~ ill
RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE DO NOT
DESIRE TO PURSUE IN THE LIGHT OF THE REPLIES RECEIVED FROM THE
GOVERNMENT ‘ '

Recommendation (Para No. 2.5)
3.1  The Committee do understand that as per Government of India .Po!icy,
reservation in case of promotions is not applicable for the posts above thé lowest rung
of Category-| posts. This inqludes the post of Deputy éen'eral Manager (DGM), General
Manager (GM), Chief General Manager (CGM); and the post of Executive Director (ED).
By not including these higher position in the ambit‘of reservation, the Comfnittee feel
thét Government has blocked all avenues of reserved.category employees from holding
'posts' which require policy making and managerial ékills. The Committee recommend
fhat'FCl undér the constrained situation should chalk out a strategy to provide due
representation in all categories of service and posts to SC/ST .,empioyees. For the
purpose, if necessary, FCl may provide relaxation to SC and ST employees/officers as
E ~per DoPT guidelines so that reserved category emplbyees may not be deprived to go
the higher position like ED, Director and CMD of the Organisation.
' | Reply of the Government
3.2 Alithe relaxations/concessions as per Government of india/DoPT's directions are
allowed to SC/ST empio.yees in FCI so that reserved posts do not remain vaéant. FCI
grants concessijon in promotion within Category | porlst to SC & ST Ofﬁc_:ers upto the post
of General Manager, who are in the zone of consideration for promotién and included in
fhe select list, if they are not considered unfit for promotién. In other wérds, SC/ST

officers of Assistant General Manager/Deputy General Manager/General Manager, who

RS
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are given grading upto 'Fair’ will also be promoted to the next higher post i.e. Deputy
General Manager/General Manager/Chief General Manager (CGM).
3.3  As a result of proper implementation of reservation in FCI, the representation of

SC/ST officers in DGM and above posts in the Corporation is much higher than

percentage prescribed, as it may be clearly seen from the below table:-

(As on 31.12.2017)

Men-in-position (MIP) ; Post heid by SCs | Post held by STs ‘

293 70 (23.89%) 30 (10.23%)

3.4 Further, the post of Chairﬁan & Managing Director in FCl is a deputation -post
| selected from amongst the oﬁiceré of the All India Seﬁ:ices. |

3:5 | it i:s. élso mentioned here that the DoPT Instructions on reservation is applicable
: %o ali-.Cehtral Government organizations and FCI' being a 100% subsidy bhased
organization_ follows DoPT instructions. .

Recommendation {Para No. 2.8)

3.6 The Committee note that in the year 2013 and 2015 the post of Manager
(chounts) was advertised but no candidate including SC/ST céuld be called for Group
. Discussion/interview as the sufﬁcient number of candidates in the proportion required
for éailing for groz,_llp discussion/interview 'had not quélified i.n the wr'itten examination i.e.
the minimum three times the number of vacancies. The Committee are of the view that

" such strict recruitment rules will only lead to pi’ling up of vacancies. Hence, the

,_2{.......
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Commitfee_recommend that such rules be suitably relaxedfamended so that vacancies

get filled up at the earliest.

Reply of the Government .
37  As per the assurance given to the Parliamentary Committee and to make
appropriate modification in the policy, the Corporation had taken up the matter before
Board of ,Dir'ectors in its 380" meeting held on 22.02.2017 and the BoD has decided for
removal of the criteria of having eligible candidate at least 3 times the number of
vacancies for calling for Interview in Category-l & Il recruitment. Aecordingly,
instructions have been issued by FCl vide Circular No. ‘EP—01-2017-14 dated
09.05.2017 which provides that "where the number of candidates who have qualified
written examination is less th_an three times the number of vacancies, then all the

qualifying candidates may be called for group discdssionlinterview as the case may be".




CHAPTER —~ IV
RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH REPLIES OF THE

'GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH
REQUIRE REITERATION

‘Recommendation (Para No. 2.3}

4.1 The Committee note that FCI undertakes recruitment for catregory 1, 11 and 1}
through a Recruitment Consgltancy Agency which has been appointed by them through
~ the process of opén tender. Since the said Recruitment Consultancy Agéncy is é
private body, it is the obligatory duty of FCI to ensure that recruitment done through this
' agency are strictly as per the guidelines of Reservation Policy of the Government of
India.l The Committee strongly feel that for strict compliance of the Reservation Policy of
.Gove;fnment of india, the process of recruithent should be dealt with by Government
a@engy. Since FC! has submitted that all recruitments are carried out as per
Government Guidelines. | -

Reply of the Government

4.2 Staff Selection Commission (88C) carried out recruitments for FCI for the year
2012 & 2013 for 3756 & 8060 Category-Iil posts respectively. FCI| again éppfbached
- S8C for carrying out further recruitments for FCIl. However, SSC vide letter dated
16.05.2014 informed that the SSC was already having its own commitments to
complete the mandated recruitments and was not in a position to make further '
recruitment for FCI. Acco_rdingly, FCI had to engage a private Recruitment Consultant

for three years period through open tender enquiry and the said Recruitment Agency ie.

—'23"—" 1
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-Tata Consuitanoy Services Ltd. carried out recruitments for Category-1, Il and il posts

during 2013-17.

4.3 Further, the contract of' the above Recruitment Agency of FCl expired on

19.03.2017 and on expiry of the said contract; FCI had again approached the Staff

Selection’ Commission with‘ the request to undertake the recruitment for Category-Ill

posts on behalf of FC[_. However, SSC vide iis letter dated 13,10.2017 informed that the

" Commission does not undertake recruitment for Autonomous Bodies/Institutes, inr
accordance.with the instructioné issued by the DoPT. In view of said response of SSC,

FCI has decided to engage a new Recruitment Agency through open tender orooess SO
" as to expedite the filling up of the vacancies.

44 It is further su.bmitted that based on the recommendation of the Committee that
the recruitment should be dealt with by Gerrnment Agency, FCIl has requested
Ministry of Consumer Affairs, Food & Public Distribution to take up the matter at
"appro_priate level for engagemeot of Govern?nent Agéncy for FCI recruitment. Vide this
Department's letter dated 20.04.2018, a request had oeen made to DoPT to take up this
matter with Staff Selection Commission. As responded by DoPT vide O.M.
No.39020/05/2017-Estt(B) dated 03.07.2018, SSC has again expressed its inabil‘ity to
conduct recruitment examination for FCI.

Comments of the Committee
4.5 Please see Para No. 1.8 of Chapter l.
Recommendation (Para No. 2.4)

46 The Committee further note that FCI follows Govemnment of India policy on
reservation as per instructions in direct recruitment to Category-l & Hl posts. In case of

Direct Recruitment to category —lil & IV posts, the percentage of reservation is provided

o4 -
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to SCs/STs as éommunicated‘ by DoPT, based on the proportion of SCs/STs in the
respective StaterT. There are many States whe:re the population of SCs is more as
compared to other states like Punjab and Tamil Nadu and in a same manner in
Northeast States, the percentage of ST population is on higher side. The ‘Committee
strongly recommend that under no circumstances the percentage of reservation should
be less than the mandatory 15% and 7.5% and in no way the dt'amograﬁhy of a
particular state should be the 6ause of said reductions éf pfescribed percentage of
reservation for the purpose if necessary SCs/STs from other State may be permitted to .
participate in direct recruitment to meet the shortage if any in category Il and I-V posts in
any state.
Reply of the Government

4.7 | The matter was taken up'with Department of Personnel & Training {DoPT). DoPT
informed that as per directions]of the Parliamentary Committee on fhe Welfare of OBCS
,régarding review of their O.M. dated 05.07.2005 relating to revision of quantum of
" reservation for SCs, STs & OBCs in case of direct rec‘ruitment fo Groub 'C' and 'D', they
have sought comments of Ministry of Social Justi_c_e and Empowerment, Ministry of
Tribal Afféirs, National Commission for Scheduled Castés and National Commission for
Scheduled Tribes. Ministry of Social Justice & Empowerment informed that the
requisite information would be‘ furnished after consultation with the National
Comrﬁission for Backward Classes once it is constituted. DQPT vide OM.
No.36017!2004-_Estt(Res) dated 06.04.2018 informed that Ministry of Tribal Affairs do
not agree with the proposal and the present reservation of Scheduled Tribes should not
‘be affected and comments of National Corﬁmission for Scheduled Castes are still

awaited in the ma_tter.'

nQ_S";
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4.8  As regards the observation of Cbmmiﬁee that SCs/STs from other State may be
permitted to parlficipéte in direct recruitment, it ig informed that DoPT Instructions in
case of recruitment oﬁ local/regional/zonal/circle basis, provide ‘that SC/ST/OBC
candidates not belonging to fhe concerned iocalitylregionfState/zone/cirqle sﬁ'all also be
efigit_)!e to get the benefit of reservation and the same are being scrupulously followed in
- the Corporation.
Comments of the Committee
4.9 Please see Para No. 1.12 of Chapter I.
| Recommendation {Para No. 2.6)
4.10 Thé Committee note that there are 18,268 vacancies ih FCI which include
vacancies under direct recruitment and promotion quota. The unfilled vacancies under
direct recruitment include those reserved for SCéISTs in the previous recruitment along
with fresh vacancies arising out due to retirementlresignation etc. are carried forward to
the next recruitment' process, which are to be initiated shortly. In promotion,
Department Promotion Committee mesetings are ﬁeld every year for all cadres.
However, filliﬁg up of all vacancies depend upon the avaifébitit'y of eligible candidates in
the feeder cadre. Most of the- SC/ST candidates are promoted on their own merit
against unreserved vacancies and thereafter, required no. of SC/ST candidates to
promote against reserved vacancies are not ‘available |n the feeder cadfe/zone of
consideration/extended zone of consideratior}._ The Committee feel that FCI shohld hot
carry backlog Qacancies from one recruitment drive to another rather a special
recruitment drive must be carried out so that all SC/ST vac_anciés can be filled up since
1997 revised roster. Also, in case of promotions even if SCIST candidates get selected

on their own merit there should be sufficient number of c_andidates who get promoted

~ 26~
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under reserved category. Forthisitis eSs.entiéI that all SC/ST vacancies are filled up by
direct recruitment as early as possibte.' Since, most vacancies remain unfilled hence
sufficient. number of candidates-.ar'e not available for promotion. Hence, the Committee
recommend that in place ot not filling all reserved vacancies for a l_ong time direct quoté'
and ptomdtion quota, both the said vacancies should be di\;ferted from direct quota fo
promotional quota and vice versa to safeguard the interest of SC/ST employees.
Reply of the Government

411 1t is submitted that all unfiled direct recruitment vacancies mcludlng
backloglshortfall vacancies of previous recruitment year are carried forward to the next
recruitment which is being undertaken regularly in the Corporation. As such, all
va_cancies under Category-!, Il & lll remained urifil{ed in.the recruitment drive taken up in
the year 2015 would be carried forward and advertised in the next recruitment process.
The next recruitment process will be initiated immediately upon appomtment of new
F(ecruatment Consultant, for which the process is underway

4.12 The Committee is informed that Direct Recruitment in Category-l level is
‘undertaken only in the entry level post of Assis_tant General Manager, wherein 33.33%
posts out of total sanctioned posts are reserved for direct recruitment as per FCl (Statf)l
Regulations, 1971. In case ot Category-tl posts, 25% ‘are earmarked for direct
recruitment. As regard Category-lll post, Assistant Grade-li/Assistant Grade I
(I‘-iindi)/T ypist (Hindi)/Junior Engineer posts are entry level posts and out of these posts,
70% in.General/ Depot cadre and 100% in Accounts/Technical/Hindi cadre are filled

through direct recruitment.
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4.13 As regards, unfilled backlog/shortfall vécancies under promotion QUota, it is again
submitted that the same is due to selection of SQ/ST candidates primarily on their own
merit against unreserved ‘points, whiéh is not counted against the reservation points,
resulting in non-availability of candidates having minimum qualifying service. in the
feeder cadre. Further, non-availability of candidates is due to ban on recruitment in FCI
till 2009. Since the recruitment is being undertaken’ regularly in the Corporation, the-
situation will improve in the coming years and candidates would easily be available in
the feeder cadre having minimum qualifying service.
‘ Comments of the Committee
4.14 Please see Para No. 1.17 of Chapter .
| Recommendation V(Para No. 2.7)

4.15 The Commitiee note that 'thé last special recruitment drive for fillihg up SCIST
backlog vacancies was undertaken ‘in the year 2008-09. The .Committee strongly feel
that over a long period of time no special recruitment drives have been undertaken to
clear the pile up of huge bhacklog of vacancies in alf categories of posts reserved for
SCs/STs. The Committee therefore strongly recommend that FCI should undertake a
speciél‘recruitmc'ent dﬁve within a period of three months so that SC/ST vacancies get
filled uh and are not carried forward years aftér year. The copy of the advertisement for
filling the said backlog vacancies may also be forwardgd to the Committee for perusal.
The progress made in this regard may be informed té the Committee.
Reply of the Government |

416 FCl is committed to fill up all vacancies reserved for SCs/STs. The direct
recruitment is being ’u-ndertaken regularly and all unfilled vacancies.including reserved

vacancies are being advertised and filled up. In the recruitment launched in 2015, all

a
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previous unfilled direct recruitment vacancies including SC/ST vacanhcies were
advertised. The vacancies that may remain unfilled in the said recruitment along with
. backlog vacancies of SCs/STs would be advertised in the next recruitment process.
417 As regards, conducting Special Recruitment Drive (SRD) for filing up of above
backlog vat:ancies, ‘it is submiﬁed that Special Recruitmer;t Drive is a time consuming
 process as it requires permission from Government qf India and also it would nof be
prudent to prdceed witH the recruitment process for small number of backlog vacancies.
As stated above, the said Eacklog vacancies will be filled up through upcoming regular
réqruitment process to be.conducted shortly. :
Comments of the Committee
4.18 Please seé Para No. 1.21 of Chapter .

Recommendation (Para No.2.9)

4.19 The Committee note that the complaint received from the Ex-employees of FCI
| éond‘é Depot wherein 450 contract labours were terminated from the job since July, -
2010 and in their place other peopié were ap_pointed‘in the same depot. It seems that
there were some irregularities committed during the replacement process of 450
contract labours. In this regard, Ex-employees of FCI Depbt Gonda has approached to
the High Court for justice. The High Court in its order said that a high powered
~ committee be constituted to look into the .matter' with regard to alleged fake
appointments made at Gonda Depot and other places. Accordingly in compliance to the
Court orders, High Powered Committee was constituted by the FCI. According fo FCI -
after giving opportunity to all the ciairﬁant for placing their claim and going through them

and other records no merit was found in their claim. Subsequently said order of FCl was

"\0_7‘_"




-34.

chailenged by the three different petitioners/unions before High Court of Allahabad,

Lucknow Bench.

Reply of the Government

4.20 It is submitted that Hon'ble High Court of Allahabad, Lucknow Bench passed an

order on 05.08.2013 in W.Ps. N0.8309/2011, 7029/2012 & 8839/2012 for fdrmation ofa

'High Power Committee, which is as follows:

4.21

"Accordingly, we direct the Managing Director; Food Corboration of India, New
Defhi fo constitute a High Level Committee fo look into the matter with regard to
alleged fake appdintments made af Gonda ot any other place and rights of 676
employees (labourers) who are alleged to be enrolled with respondents but they
are not being permitted to discharge their duties. The duly constituted committee
will look into the matter and provide opportunity of hearing to the petitioners or to
the representative during the course of enquiry to make their submissions in
writing as well as orally. The Committee shall also provide opportunity to any
other affected persons. '

- The 'Committee, after holding due enquiry with regard fo the allegations raised by

the petitioners, shall submit its report, expeditiously, say, within a period of four
months from the date of its constitution. The Managing Director, Food
Corporation of India on the basis of report submitted by the Committee shall also
record his own finding and pass speaking and reasaned order in accordance with
faw within one month from the date of receipt of report of Committee.

- For any grievance against the decision of the Managing Directfor, it shall be open

for the aggrieved persons to approach this Court again.”
In compliance to the Hon'ble High Court, Lucknow Bench order dated

05.08.2013; a High Power Committee was formed by the CMD, FCI. The Committee so

formed had given opportunity to all thé affected parties as per the ordér of the Hon'ble

Court. The claim of all the claimants appeared before the Committee was taken into
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consideration in the Report. However, noné of the claims were found genuine and
suppoﬁed by valid documents.

4.22 The Committee had submitted its report on 20.01 .2l014 and based on the findings A
of t_he Committee, the CMD, FCI passed a speaking order on 05.02,2014.

4,23 However, the Speaking O_r_def dated 05.02.2014 has been challenged in three
WPs bearing No.246612014, 2545/2014 & 81 51/2014 by Shri Sadhu Chauhan, Shri
Ramdh.ari Yada\;f_ & Shii As'hoi; Kumaf respebtive!y before Hon'ble High Court of
Allahabad, Lucknow Bench with the main prayer to quash the Speaking Order dated
05.02.2014 of the. CMD, FCI. Hence, the question of validity of the recommeﬁ_dations of
High Power Committee and decision of the Competent Authority i.e. CMD, FCl is under
-¢challenge béfore the Hon'ble HiQh Court, Lucknow Bench and is sub-judirce.

4.24 , Subsequently, several labour/funion/claimants have emerged claiming their set of |
workers fo be genuine and to be reg.ularized at Food Storage Depot (FSD), Gonda and
have.also filed several Court Cases/ID Cases before the High Court and Labour

" Forums. Details of these claimants are given as under:-

i) Shri Ram Nath Singh on behalf of 676 Workers

i) Shri Ram Dhari Yadav on behalf of 816 Workers
iii) Shri Ra}ja‘n Singh Yadav on behalf of 450 Workers
iv)  Shri Ram Shankar on behalf of 450 Workers
v) Shri Sadhu Chawhan on behalf of | 656 Workers -
vi) . Shri Ashok Kumar on behalf of ' 347 Workers
viiy  Shri J.P. Yadav on behalf of i . 816 Workers
vil)  Shri Sree Nath Yadav on behalf of 676 Workers
i) Shri Shiv Pujan Singh on behalf of 598 Workers

X) Shri Akbar Ahmed Idrisi ' Number not specified.

__'3/
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Comments bf the Committee
425 Please see Para No. 1.28 of Chapter |,
o | Recommendation (Para No.2.10)

4.26 From the above legal pr:oceedings and observations of the High Power
Commitiee and the claimant, the Committee feel that High Power Committee while
looked into tﬁe matter and heard the éiaimant did not provide opportunities-to be heard
by each claimant i.e. casual labours/workers, hence they could not provide their valid
record of enrollment with the contractor. Further, Committee observe that list was put up
on notice board of the FCI Depot and Internet by giving three days notice for inviting
objections, which was not sufficient time. The Committee are of the view that due to
insufficient time given to the claimant td raise objections against the findings of the High
Powered Committee and speaking order of FCIl, so many wmkers/oasﬁal labotrs/
employees could not raise their objections against the findings of the High Power
bomfnittee and with the reéuit they were debarred to cﬂaim their legitimate rights to be

enrolled again with the contractor.

Reply of fhe Government
4.27 It is submitted that sUfficient'opportunity was givén to all the aﬁec;ted parties
especially the Pétitioners of the W.Ps. No.8309/2011, 7029/2012 and 8839/2012. The
petitioners of W.Ps. No.7029/2012 and 8839/2012 (Shri Ram Shankar) appeared before

the committee on 20.11.2013805.12.2013. VHence, it is clear that sufficient time was

given to the affected pérties.
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Comments of the Committee
"

428 Please see Para No. 1.31 of Chapter I.

Recommendation (Para No.2.11)
4,29 The Committee, therefore, strongty recommend that in order to deliver justice to
the casual labours/workers to be enrolled with contractor in Gonda Depot of FCI, matter
may be enquired afresh by the High Powered Commitftee as direCteq by the High Court
and after providing opportunity of being heard by each claimant workers/labours report
may be submitted. Thereafter, matter may objectively decided and placed before

Hon'ble High Court of Allahabad.
Reply of the Government

4.30 The Spaaking‘ Order datéd 05.02,2014 passed by the. CMD, FCl is under
chal,le'nge before the Hon'ble High Court of Allahabad, Lucknow Bench in.three Writ
Petitions bearing Nos.2466/2014, 254512014 &,81511".2014. All these three Writ
: f’etitions are still pending without any negative observation of the Court on the process
of regularization adopted by FCI or on thé speaking order de_ited 05.02.2014 of CMD, -
FCIl. Further, there is no directionforder from Hon'ble High Court for enquiring the
matter afresh so far.

Comments of the Commitiee

4.31 Please see Para No. 1.34 of Chapter [.
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CHAPTER ~V

| RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH FINAL REPLIES
L OF THE GOVERNMENT HAVE NOT BEEN RECEIVED

- Nil -

F
i
|
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|

. DR. KIRIT P. SOLANKI'

New Delhi AP . Chairperson,
- __December, 2021 R Committee on the Welfare
- = ,1943 (Saka) ' | of Scheduled Castes and
AR & HAYA NA | - Scheduled Tribes.
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